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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

ir 	 O.A./TA./R.A.No ............ ............... 99 / 
R - 	v 	

........... 9'. 

 Applicant (s ) 
Versus .- 

Respondent(s) 

Office note as t 
Sr. No I Date 	 Orders 	 action (if any ) 

taken on order 

2. 17.12.9 

rar 

Adjourned to 9th Decnber, 

3 v.12.94 

1994 at request. 

Vi ce-Chai nr an 

c/41 Mèrner4'Arnn.) 
Shri ,Ashok Mjshra tls.directed to 

take notice re admission as the point 

to be determined at this stage is ver 

short but needs some deeper 

consideration. List it for ad7ssion 

on 14.12.1994. 
vIcE..C!4hI1N 

?EMBER DMZ5 RAT WE) 

4. 1.4.12.9 	Adjourned to 15 .12 .94. 

vice-ca" i;rnan  

I 	 Mner(Adrrn.) 
5 	15/12A4 	Heardpetitioner's counsel as wel1 

as Reondents' counsel. Admittedly 

the petitiDner was working when he 

received the 0rder impugned within 

the jurisdiction of the Jabalpur 3enc1 



MM 

-- 

(C) 

Serial 	 Office note as to 

N. of 	Date of 	 Order with Signature 	 aCtion ( if 
Order 	Order 	 taken on ocder " 

of the Central Administrative Tribunal. 

He has not taken over charge in L jS 

new place within the jurisdiction of 

this Tribunal. That being s, the cau 

of action has arisen within the 

Jabalpur Bench of the Central Admn, 

Tribunal, unless ,tti..er-w1-se, he has 

taken over the charge of his new 

this Tribunal has no 3 jurisaiCtion 

I therefore, findthis Tribunal has 

no jurisdiction to entertain the 

applicatior and it shall be returned 

to the  petitiDrr  to be presented 

bef0re the proper Tribunal, 

\Jice..Ch airrn an 

: 


